IN THE CENTRAL ADMINISTRATIVE TRIBUNAL + HYDERABAD BENCH

AT HYDERABAD
12

0.4.559/36,

Ceunsel fer the applicants

Ceunsel fer the respendents

, S.Sivanandam
T.“akshminarayana

Guduru Dastagiri

Paraya Venkata Rama Subbaiah
Pachangem Naga Raj

Pendly Srinivasulu
Peddabaluguri Thirupathi

, Dasetty Chandrasekhar

Addakula Appanna
Jestadi Livingstenpanthul
Shaik Babafajuruddin
Lingala Ramana Reddy
Pula Nagamanemma
G.C.Reddappa Reddy
P.James Babu

Vs
The Telecem Cemmissien,

Rep, by Chairman,
Telecemmunicatiens,

'The Directer General,

Telecemmunicatiens, New Delhi,

The Chief Genéral Manager,
Telecommunicatiens, AP Circle,
Abids, Hyderskbad.

The Dy.General Manager {Admn,)
O/e the CGMT, Telecermunicatiens,
A,P,Circle, Abids, Hydersbad.

The Telecem Dist.Manager,
Lept. of Telecemmunicatiens,
Cuddapah,
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++ Applicants.

.o Resﬁondents.

: Hr.V.Venkatgswara Rae

H Mr.N,&;Devaraj, Sr,.CGY

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

N
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ORDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN. )

Nene fer the applicants. Heard Mr.N.R.Devaraj,
learned ceunsel fer the rdspendents, ,
2. There are 15 applicants in this OA., They stated
that they were engaged as Casual Labeurers frem 2nd February,
1988, Annexure~l shews that the date mf frem which they are
working and the place of working. In this Annexure enly applicant
Ne.15 is werking frem 1988 enwards whereas ethers frem [the date

much later than 1988. The applicants submit that they |are

Casual Labeurers and hence they sheuld be engaged in terms ef

the letter Ne,269-10/89-STN, dated 7-11-89 (Annexure-II) treating
thep as C;sual Labeurers, The issue of the letter No..A/TFQ/ZO—I/
92/PT/KW dat. 31-7-95 (Annexure-III) has nz’ relevance in the
challenge issue of the letter.
3. This OA is filed praying fer a directien te [the
respendents herein te grant Temperary Status and Regularisatien
of their services by extending the Casual Labeurers QGrant of |
Temperary Status and Regularisatien) Scheme, 1989 te them by
declaring the letter No.TA/TFC/20-1/92/917RW/16 dt. 3147-95 as
illegal, arbitrary and uncenstitutienal and te set aside the same
and te grant them ail consequenti;l benefits such as arrears ef
pay and allewances, sgniority premetiens etc.
4. A reply has been filed in this 0a, The main thrést

of the reply is that the recruitment ef part time efficiala waé
banned frem 31-3-85 and by the impugned letter Ne.TA/TFC/20-1/92/
PT/KW/16 dt. 31-7-95 it was decided te get the part time jeb viz,,
swgepiné, fetching water and fgrashing etc. at Telegraph effices

. dene through centract agencies by calling quetatiens., |It was alse

D/

ee3




‘effices and Telecem Centres threugh centract aggnqies.

-3-

further decided te dispense with all the part time empl#yee/

casual mazdeers whe were engaged fer the above werks, !
the werk viz,, sweebing. fetching water, farashing and

of telegrams at Telegraph effices/Telecem an;ges at Cu

\ccerdingly,
Belivery
5dapah.

Preddutur and Rajampet was being get dene threugh centract ugs

sgencies and paid en ACG 17 and veuchers are ceuntersig

ned by

the cempetent autherity., It is alse stated that the applicants

herein beleng te Cuddapah SSA and they were engaged in

Telegraph

Hence

the scheme fer regularisatien and grant ef temperary status dees

net apply te the applicants herein as they are engaged
centract agencies, The respendents alse relying on the
of this Tribunal in 0A,230/96 dated 26-06-~96 te state t

said OA is an identiczl ene and similar relief was pray

this OA is alse liable te be rejected,
5. The applicants in this OA has net filed any

There is ne recerd énclesed te the OA te show that theJ

thfough
judgement
hat the

ed in

.that OA and that relief was rejected.tg Hence they submit that

rejeinder,

were

engaged as a departmental casuql labeurers 19 the said Telegraph

Office, Hence it has te be held that the statement ef

the

respendents that they were enggged threugh centracters has te

be accepted.‘

6. " On 31+7-95 a circular was issued instructing

4

varieus

effices of the Telecem gepartment fer engagement ef part-time/

Conrecl

individual Centrel labeurers/Casual L;bourers, on any pretext

Uﬁ/){ "
whatseever, after 22A6f88Lipd sheuld net have reserted toéguch

1ndiscr;minate and irregular empleyment already made sHeuld be

dispensed with immediately. It appears that in view o

these

instructiens the services of the applicants were net censidered

fer grant ef temperary status and regularisation in acderdance

with the scheme referred te above.

)

The applicants in this OA

.od




in this OA are similarly placedtfhe applicant in OA, 23(

wd-
challenged the abeve mentiened circular d4t. 31-7-95 en
greund that it is illegal and veid.  They therefere pra
that the :espondgnts may be dirgqtgd to engage them .as
employeeé?;;ant them temperary status and regularise th
tHei: turn. Sxkaxsxxxad
7. I have read this judgement ef this Tribunal
230/96 delivered en 26-6-96. The prayer in that OA 1is

similar te the prayer in this_QA. In that OA alse the

the
yed
casual

em in

inOA.
alse

letter

dated 31-7-95 was challenged en the same greund and alge relief

was asked fer in that OA te tike applicants in that'.OA
reqularly gs casual labeurers. The judgement in QA.23C
analysed thg varieus reasens fer net setting aside the
dated 31-7-95 and alse reasens have been inporporated 1
granting the relief as prayed fer in that Oa,

iy il
the prayer and cententiens alse similar I rely en thek]

for reasens stated therein., I de net see any reason te

frem thgijuﬁgement in OA.230/96,

xxgxikady
/96 clearly
letter

eor net _

As the applicants

/96 and
udgement

differ

8. In view ef that is stated abeve this CA is glse liable

te be dismissed, Accerdingly, it is dismissed. Ne cests.

A3

(BR. RANGARAJAN)
MEMBER(ADMN. )

Dated ! The 10th_Dec, _1997,
Tbictated in the Open Ceurt)
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| BA559/96
Copy tos-

_1% The Chairman, The Telacom Commission, Telecommunications,
New Delhis

| Sz
m

-2% The Dirsctor Ganaral,_Talacammunications; New Dalhi&

3% The Chiaf GanaraL Hanager, Telacommunications, A“ﬁ*"ircla.
Abids, Hyderabady

&% The, Dy iGeneral Managsr (Admn.), B/a The CGHT.W Telecnmmunicatiuns,
AJP.Circla, Abids, Hyderabad. _ |

5¢ The Elacgm ﬂistg Manager, Beptﬁ of Talacommunicatibng,
Cuddapah , ‘ o

65 Cne cbpy to Mr% U%Uankateshara Rao, quocatg; CAT., Hydéd
7s GCns copy to M:%_N%h%bava;aj;SgﬁﬁGSCL. CAT Hyd%.
84 Ona copy to DYRU(A), CAT, Hydd
9, Ons duplicata%

are




N2

TYPZD BY CHECKED BY
COMPARED 8y APPROVED gy

IN THEZ CENTRAL ADMIMISTRATIVE TRIBUNAL -
HYDSRa 33 :J

THE W gL

m

SHRI R.RANGERAJAN . M(A )

THE HON 8LE SHRI R5.IAT PERAMESHUAR
M (3)

Da;ed: . l(’)[l.?,/(?'?\ |

-ﬁRDER/SHBSHENI

———

ﬁ.ﬂfﬂtﬂ7fT?TNﬁ§~\

0.A . N0, SSQ( /Q%
ff% Directions

Admitted and Int
Issued,

: .-:{nouaq_
Dispgsed of with Jirections
Dismissad

Dismissed S wltndraun
Dismissad Aor DeFault
Ordered/Re jlected

Nao ordef'as to costs, |

YLKR II Court '

& R p—" TS
'. Central Admlms& ¢ Trbunal

s IDESPATCH

Farrary AN

1.8 DEC 1997 és%(/

[

1y Wir ABAD BENCH | J





